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o Date: 04.02.2025

FORM G
INVITATION FOR EXPRESSION OF INTEREST
INVITATION FOR EXPRESSION OF INTEREST FOR
“ADARSH SUPER CONSTRUCTION PRIVATE LIMITED” PREVIOUSLY
OPERATING IN CONSTRUCTION BUSINESS AT MOHALI, PUNJAB
(Under Regulation-36A (1) of the Insolvency and Bankruptcy Board of India (Insolvency
| Resolution Process for Corporate Persons) Regulations, 2016

___RELEVANT PARTICULARS
1. | Name of the corporate debtor along |ADARSH SUPER CONSTRUCTION
with PAN/CIN/LLP No. PRIVATE LIMITED
PAN: AAICA9366N
CIN: U45200PB2009PTC032660
2. | Address of the registered office Registered office:

Plot No. E-328, Phase-8-A, Industrial
Area (Opp. New Judicial Complex),
Mohali, Punjab-160070, India

3. | URL of website Not Available

4. | Details of place where majority of fixed

As per details available with the
assets are located ]

Resolution Professional, there are no fixed
assets owned by the Corporaté Debtor.

As per details available with the
Resolution Professional, there is no
Installed capacity of main products/
services.

5. | Installed capacity of main products/ services

6. | Quantity and value of main products/
services sold in last financial year

As per the Audited Financial Statements
for the year ended 2023-24 provided by
the Director (Powers Suspended),
Revenue from Operations is Rs. 20,762/-

7. | Number of empioyeeél workmen Not Available

o

. [Further details including last available|May be obtained by sending an email to
financial statements (with schedules) of{cirp.adarshsuperconstruction@gmail.com
two years, lists of creditors, relevant dates
for subsequent events of the process are
availableat: -

wildlife guidéﬁnes,

incentives for arhtiyas

TrRIBUNE NEWS SERVICE

CHANDIGARH, FEBRUARY 4
The Haryana Cabinet,
chaired by Chief Minis-
ter Nayab Singh Saini,

has approved the
Haryana Wildlife (Pro-
tection) Rules, 2024,

aimed at streamlining
the process of obtain-
ing permits related to
wildlife.

The new rules estab-
lish criteria and proce-
dures for granting per-
mits for wildlife.
education, scientific
research, and conserva-
tion of specified plants.
They also. define the
process for conducting
surveys and investiga-
tions within sanctuaries
and outline the registra-
tion procedure for indi-
viduals possessing arms.

Additionally, the rules
specify detailed proce-
dures and prescribed for-
mats for the trade or
commerce of wildlife ani-
mals, articles, and tro-
phies. They also estab-
lish powers and
procedures for taking

cognizance of offenses
under the wildlife law.

The new framework is
expected to enhance
transparency and simplify
the permit process for the
public.

The Cabinet has also
approved a compensa-
tion package of Rs 3.09

crore to reimburse
arhtiyas  (commission
agents) for moisture-

related weight loss dur-
ing the rabi procure-
ment season (2024-25).

The state government
will bear the cost as fol-
lows: Rs 77.22 lakh from
the Food, Civil Supplies,
and Consumer Affairs
Department, Rs 1.71
crore from HAFED and
Rs 61.56 lakh from the
Haryana State Ware-
house Corporation.

Heritage and Tourism
Minister Arvind Sharma
has extended an invitation
to CM Nayab Singh Saini
and Cabinet Ministers for
the 38th Surajkund Inter-
national Crafts Mela, set
to be held in Surajkund,
Faridabad, from February
7 to February 23.

w

. |Eligibility for resolution applicants under{May be obtained by sending an email to
section 25(2)(h) of the Code is available at: |cirp.adarshsuperconstruction@gmail.com

FOR IMMOVABLE PROPER’
!Vllereas, the undersigned being the authorized

prospective resolution applicants

officer of the Indusind Bank Limited under the Securiti

1t of Secgrity Interest Act, 2002 and in exercise of powers conferred under section 13(12) reac

d notices, and

pon to pay the days from the date of rec

Customer Name

Description of the Immovable Property

Mr. Ashwani Kumar (Borrower),
Mrs. Neha, Mrs. Kamlesh Rani,

Al that the premises of Plot measuring 80 s%kyds. comé
Khasra no. 1635/406-407-408-558/409-465

hata no.

10. | Last date for receipt of expression of interest | 20.02.2025
D e ol ool 7 uz0s.02s a0 e
12, :.:;lr g;ts? Jf?;‘s‘?;t:mlssmn of objections 07.03.2025
J3.|Last date of issue of final listof = - ‘17;03.2025

14, | Date of issue of Information memorandum,
evaluation matrix & request for resolution| 22.03.2025
plantoprospective resolution applicants

Mis Sonu Scrap Store Through n r jamabandi for the year 2005-06, situated in Village

B. no. 77, Abadi Sawatantar Nagar near New Shas
Tehsil & Distt. Ludhiana, Punjab — 141007, Sale deed /
20/09/2010, which is bounded as under: North: Plot no. 1
Street, East: Plot No. 106/1. West: Mandir.

All that the premises of House measuring 75 Sq. Yds. o
Khasra No. 802, Khata No 2203/2475, Jamabandi- 1992-

Its Proprietor Mr. Ashwani Kumar
(Co-Borrowers)
vide Loan Account No. PLE01113N

Mr. Avtar Singh (Borrower),
M;

15. | Last date for submission of Resolution Plans | 21.04.2025

Kulwinder Kaur

(Co-B in the village “Taraf Saidan” locality known as “Moha

16.| Process email id to submit EOI cirp.adarshsupercenstruction@gmail.com

Note: The 180th day of CIRP is scheduled to expire on February 08, 2025. The RP is in
the process of filing an application for extension of timelines with Hon'ble
Adjudicating Authority.
The above timelines are subject to extension to be granted by Hon’ble Adjudicating
Authority. sl

ASHOK KUMAR KAKKAR

Resolution Professional

Adarsh Super Constructiori Private Limited

IBBI Reg. No. IBBI/IPA-002/IP-N01066/2020-2021/13407
Email:cirp.adarshsuperconstruction@gmail.com
Communication Address: #1598, Level-1,

Sector 22B, Chandigarh-160022

AFA valid Upto: 31.12.2025

lace: Chandigarh Phone: +91-9996909992

Nagar”, Tehsil & Distt. Ludhiana, Punjab ~ 141008 vide
B-31- 2140/6/P-2562 regd. Vide Sale deed no. 1259 dat
which is bounded as under: North: Street, 150", So

Singh, 15'0". East: Sukhdev Lal,45'0". West: Darshan Lz

Allthat part and parcel of proj being Shopno. 1on grt
the building kncFv); as “Samgetq% n Ealaoe" situated o
land bearing survey no. 74 & 75 of revenue village
Nallasopara AdW) Opposite Galaxy Hotel,' Distric
Maharashtrfal,VI g;‘eas&.[rin 02364 bsg [ﬁtrabuilg LII arez;
e name of Mr. Chandra Mohan, bounded'as follows:
vide Loan Account No. PJWO0013N | Titie Deed/Document. North: As per Title Deed/Documet
&PJWO0017N per Title Deed/Document. South: As per Title Deed/Docu

The bormower(s) having failed to repay the amount, notice is hereby given to the borrower(s) and the
possessionof the property described herein above in exercise of powers conferred on him under sub-sect
Rules,onab ioned dates. The b in particular and the public in general is hereby cautione
the property will be subject to charge of the Indusind Bank Limited for an amount of nofices mentioned

dch te. less id, if any. Th attention isinvited to provisions of sub-section (8

vide Loan Account No. PLEO1144N

M/s Gurbani Enterprises- Through
Its Prop. Mr. Kapil Chandramohan
Arora (Borrower), Mr. Kapil Arora,
Mrs. Bawi Arora, Mr. Chandramohan
Arora (Co-Borrowers)

ar g
redeem the secured assets.
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